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This the 23rd day of October, 1997.

^ _ wcoruptiP VICE CHAIRMAN (J)
HON'BLE dr. JOSE P. VER6HESE, vi^.t

HON'BLE SHRI N. SAHU, MEMBER (A)

N. P. Singh, , .
Junior Engineer worKs,
0/0 Superintending Survey
New Delhi Zone (I) CPWD,
Nirman Bhawan, ... Petitioner
New Delhi.

( Petitioner in Person )
-Versus-

1 Union of India through,
Shri S. K. Singhal,superintending Enpneer,
Coordination Circle (Civil),
CPWD, I.P.Estate,
New De1h i•

Qhri M. S. Khanna,

" fM^SltrvTf'HUn DerCpment).
rf,r,'ra"vodfva'vfd?ara"yk Sa»lti.
Kailash Colony, Respondents
New Delhi-1100^8.

( By Ms. Pratima K, Gupta, Advocate )

ORDER (ORAL)

nL'-cornfertor't^f r'esponderts In response to our
„once, states that the payment due as reflected at paas
„and 26 of the 0.A., a copy of Which the petitioner
undertakes to supply to the counsel for the respcueitr
today, would be made shortly. The direction of this .our-

.-yrrd, H»tpd 12.8.1 996 and the respt -de.it...for payment was one date
•A i-ho in th€4 normal ci. unstcincfc..should have paid the same in

rif <--ix months. That being 12.2.1997, tsstafter expiry of six montiis.



/

respondents undertake to .oay interest at thd^-rtit© ot 9

percent from I2..2.1 997 till date of payment. In case

there is any delay on the part of the petitioner in

supplying copy of calculations, as above, the interest

will be calculated from today.

With this, the contempt petition is disposed of.

Nor ices are discharged.

( N. Sahu )
Member (A)

/ as/

C Dr. Jose P. Verghf
Vice-Chairman iJ)




